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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH,NEWDELHI

ORIGINAL APPLICATIONNO. 601 OF 2018.

IN THEMATTEROF
MayankManohar& Paras Singh

Reporter Times ofIndia _,...Applicant

Versus,

Govt. ofNCT ofDelhi &Other ...Respondent |

Status Report on behalf of the Delhi Pollution Control Committeein
terms of the order dated 20.03.2020 passed by this Hon’ble Tribunal.

. That, it is most respectfully submitted that office of Commissioner of

Industries, is coordinating the issue of closure of Industries in

residential/non-conforming areas in terms of the directions of the Hon’ble

Supreme Court of India in W.P.(C)No.4677/1985 titled as MC Mehta vs.

Union of India and Others”. Office of the Commissioner of Industries. is

filing the complied Action Taken Report of all the Local

Bodies/Municipal Authorities for kind consideration of this. Hon’ble

Tribunal from time to time.

. That, in compliance of Hon’ble NGT order dated 20.03.2020 several

meetings through video conferencing were held under the Chairmanship

of Chief Secretary, Delhi on 02.06.2020, 17.08.2020, 26.08.2020,

01.10.2020 and 12.10.2020. In these meetings, various decisions were

taken which are to be implemented by different Agencies/Departments of

Govt. ofNCT ofDelhi. (Copies ofminutes dated 02.06.2020, 17.08.2020,

26.08.2020, 01.10.2020 and 12.10.2020 are enclosed herewith and

annexed atAnnexure-1(Colly).



3.

4,

That, in compliance to the order of this Hon’bleTribunal with regard to

imposition of Environmental Damages Compensation, details of the units

which were sealed in non-conforming areas in all Phases i.e.Step-1, Step-2

and Step-3 were obtained along with the date of closure and the nature of

activity carried out by these units so as to categorise these units into

White, Green, Orange andRed category based upon their activity.

The Industry Department/Concemed Municipal Corporation has provided

list of 1072 units sealed during Step- I, 711 units sealed during Step-II and

1415 units sealed into during Step-III. Thus, 3198 units were sealed

during all three phases by the concerned Municipal Corporation ofDelhi.

Number of units falling in various categories namely White, Green,

Orange and Red are tabulated asgiven below:

Taking the pollution potential into consideration, Environmental Damages.

Compensation (EDC) of Rs. 2 Lakhs, 5 Lakhs, 20 Lakhs and 50 Lakhs

have been imposed on White, Green, Orange and Red Categories

respectively. Show Cause Notices were issued to all the 3198 units for

imposition ofEDC. After issuance of Show Cause Notices, directions for

imposition ofEDC were issued to all the 3198 units in July 2020 to Sept

2020. The Corporation wise and Step wise details of EDC imposed

against the 3198 units are as given below:-

Sr. No Category Numberofunits

1 Red 53

2 Orange 448

3 Green 799

4 White 1898

Total 3198,



5. Many units had mentioned their inability or delay in depositing the EDC
due to Covid- 19 Pandemic and low economic activity during last few

months since March 2020. They have also mentioned that unprecedented

health crisis and emergency coupled with steep downfall in the revenue

earning due to lockdown which has brought down the economic activities

to the lowest level. Till date, only 13 units haddeposited EDC.

. All three Municipal Corporations (i.e. EDMC, SDMC & NDMC) were

requested to provide bank details etc ofall units sealed in Step-I, Step-IT &

Step-III as these units have to file property tax etc to the concerned

Municipal Corporations so that coercive action of attachment of bank

account of the units may be taken in case of their failure to deposit EDC.

In this regard, reminder letters to Municipal Corporations were issued on

23.10.2020 (Copies of letters dated 23.10.2020 are enclosed herewwith

and annexed at Annexure-2 (Colly)).

Name of Step-! Step-Il Step-I Total of Step-I, Step-1J
Municipal & Step-1ll
Corporati

on No.of |Noof | Total | No.of |No.of | Total | No.of
|
No.of

|
Total | Total |

No.of
|
Total

Units | Unitson | amount | Units | Units amount | Units | Units | amount | No. of | Units | amount

which ofEDC on ofEDC on ofEDC | Units. | on ofEDC
EDC is impose which impose which | impose which | impose
imposed | d (In EDCis | d(in EDC | d(in EDC | d(in

Lacs) impose | Lacs) is: Laes) is Lacs)
d impos impos

ed ed

EastDMC | 274 | 274 £90 127 127 234 494 | 494 3394 895 | 895 4538

North 690 |.690 4869 360 =| 360 1602 617 617 4840 1667 | 1667 | 11311

DMC

South 108 108 357 210 =) 210 1020 304 [304 «| 2)11 622 =| 622 3488
DMC

Delhi 0 0 9 12 12 66 0 0 0 12 12 &
Cantt
Board
New Delhi | 0 0 0 2 2 4 0 0. 0 2 2 4
MC

Grand 1072 | 1072 6116 72i0—=O«| 711 2940 2415 | 1415 | 10345 | 2198 | 3198 | 19402
Tetal
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7. Recovery certificate are being issued to the Concerned Revenue Officials

to recover the amount as arrears of land revenue in due course from the

units which have not deposited Environmental Damages Compensation

(EDC).

Dated:- 24 1olrz0
Place Ded \3

Sr. Env. it |



Ammexure-| Gly)
NGT MATIERS MOST URGENT

—_— DELHI! POLLUTION CONTROL COGRRITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
5” TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6

visit us at: http:/dpcec.delhigovt.nic.in
F.NO. DPCC/NGT (CMC-IlV 3) 7%

Sub; Minutes of meeting held under chairmanship of Chief Secretary, Delhi on

Piease find enclosed herewith minutes ofmeeting held under chairmanship of Chief Secretary,
Dethi on 02.08.2020 at 03.00 PM through video conferencing in connection with Hon'ble NGT
matter OA No. 601/2018 titled “Mavank Manohar & Paras Singh Reporter Times of india Vs

02.06.2020 at 03.00 PM through vidso conferencing in connection with Hon’ble
NGT matier OA No. 601/2048 titled “ Mayank Manohar & Paras Singh Reporter
Times of india Ve GNCTD & Ors.

GNCTD & Ors regarding Hon’ble NGT arders dated 16.03.2026.

@

Dated: es /s VETS

mo*
r ,

(Dr. Chandra Prakasit}
Incharge{ CMC-H}

Encl: As above

To,

1,

2

3

4.

5

6

Commissioner of Industries, GNCTD, 419, FIE, Udyog Sadan, Patparganj Indl. Area,
Patparganj, Deihi-110092.

. Chief Executive Officer, Deihi Jal Board, Varunalaya, Phase-Il, Karol Bagh, New Deihi- .

110005.
. Commissioner, North Delhi Municipal Corporation, 17" Floor, Dr. S.P.M. Civic Centre,
Minto Road, Dethi 110002.
Commissioner, South Delhi Municipal Corporation, 14" Floor, Dr. $.P.M. Civic Centre,
Minto Road, Delhi — 110002.

. Commissioner, East Dethi Municipal Corporation, 419, Udyog Sadan, Patparganj Industrial
Area, Delhi - 110092.

. The Chief Executive Officer, BSES Rajdhani Power Lid., BSES Bhawan, Nehru Piace, New
Dethi-7 10079.

¢. The Chief Executive Officer, BYPL, Shakti Kiran Building, New Delhi.
8B. The Chief Executive Officer, TPDDL, Hudson Lane, Kingsway Camp, Delhi.

Copy te:-
1. OSD to Chief Secretary : For information pl.

2. PA to Chairman, DPCC- For information of Chairman, pi.
3. PAto MS, DPCC- For information ofMS, pi.



A

Minutes of the meeting chaired by the Chief Secretary through video conference
held on 02.06.2029 at 03.00 pm to review issues related to the compliance of the
directions ofHon’bieNGT imOANo. 601/2018 in thematter ofMayankManohar
Vs. GNCTD.

Ameetingwas convened under the chairmanship ofChief Secretary, GNCTD through
video conference on 02.06.2020 at 3.00 pm to review issues related to the compliance
ofthe directions ofHon’ble NGT dated 16.03.2020 (uploaded on 17.04.2020) in OA.
No. 601/2018 in the matter of Mayank Manohar Vs. GNCTD regarding closure of
impermissible industries in non-conforming areas.

2. Backeround

The issue is regarding carrying out closure of industries in non-conforming areas in

pursuance to order of Hon’ble Supreme Court ofIndia dated 07.05.2004 inM.C.Mehta
Vs. UOI & Ors. Periodic reports have been filed by Industries Department in the
Hon’bie Supreme Court of India as well as in Hon’ble NGT as per progress made in
various stages i.e. in Step-1, Step-2 and Step-3. Hon’bleNGT took up this matter and

passed an order on 16.03.2020 in which it has expressed displeasure regarding
incomplete action. -

All theMunicipal Corporations reported that closure of impermissible industries in non-

conforming areas under Step-3 was in progress during which 15034 number of units
have been surveyed. Out of the same, 10536 number of umits closed down their

operations, 1415 number ofunits were got sealedby disconnectingwater and electricity
connections and 2104 numberofunits had applied for license underhouseholdcategory.

3. After detailed deliberation, the following decisions were taken:

i) Since, all the indusirial units in non-conforming areas were closed dus to

enforcement of lockdown, they should not be allowed to re-open and

continue with their impermissible activities unless they have a. valid



ii)

municipal household factory licsnse. This will beenforced by the respectiveurban local body,

Since the househoi tegory of industries are not authori to operatevelit KWi the DISCOMs are r, nired to disconnect power supplysuch industrial units who are
dated 21.05.2020 has been issued by Industries Department to all DISCOMsin this regard. Simitar ditection should also be issued to DIB to disconnectweter supply to such units. The Chief Secretary directed that complianceTepor to this effect be obtained from the DISCOMs andDIB,

§ mM a clandestine manner. Letter

Sinee anv household industries can Operate only with municipal factory

electricity and water Connection respectively to those units not having themunicipal household indusiry license even though they are drawing less than11 AW. IndustriesDepartmenthas asked theDiSCOMSs toprovide the detailsof such units vide its letter dated 21.05.2020, Compliance report also beobtained from DISCOMs andDIB.

license, it was decided to direct the DISCOMs and DIB to disconnect

iv} Since about 2104 uni have applied for houschold license whdrive was started in Step-3, eseappli us need to be disposed offerliest. In this Tegard, Department ofIndLS}ities have ready issued a leiter€4 18.05 20 to all MCDs. The Chief Secre directed the
Corporations to 8i¥e a complianc
applications

Teport regarding disposal of the

Video conference endedwith vote ofthaviks to the chair.
=H
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Ore Or atic
COMMISSIONER OF INDUSTRIES

mayor Sadan St N (ations
Capital Territory of Delhi

’ 9- 9, Patparganj industrial
Area, Delhi - 110092

No.
S3/DCI/CCIReview

Mecting/2019/a\\-dat
Dated: 0/ weep:

2020

MINUTES OF MEETING

sub: Minutes of the Meeting of the Monitoring Committee. held
on

I

1708.2020 at 03.00 p.m regatding closure
of impermissible industrial

activities in esidential / non-conforming areas ofDelhi.

Kindly find enclosed herewith
theMinutes of the Meeting of the Monitoring

Committee held on 47.08.2020 at 03.00 p.m through video Conferencing under

the Chairmanship f Chief Secretary, Delhi
regarding closure of impermissible

industrial activities
|in residential / non-conforming areas

of Delhi in compliance

of order dated 28.022020 passed by
the Hon ‘ble Supreme Court

inWP. (cj No.

4677 [1985 tiled *M.C. Mehta v/s Union of India & ore’ and Order dated

16.03.2020 passed by Hon'ble NGT in 0.A. No. 601/2018 for your kind perusal

and necessary
jon. Yours sincerely.

(vinkd
Bartha]

‘ py. Commissioner
of tndusties (cc}

6. The Member
Secretary, Delht

e,

Sth Fieor {SBT, GT
Karnal Rd, Kashmere Gate, New Delhi, Delhi 110005

t

7. The Chief Executive
O

Netra Place, New Deli
- 110019 |

.

g, The Chief Executive
Officer, BYPL, Shaicti,

Kiran Building,
New Delhi

9, The Chief Executive
OfficetrTPDDL, Hudson

Lane. Kingsway
Camp, Delhi.

10.The Chi Executive Officer, Delhi
Jal Board, verunaleya

Phase — It, Karol

Bagh, New Delhi - 110005

Copy to:

1. SO Chief Secretary,
Govt. of NCT ofDelhi.

9,.PS to cums COmmISssiOnes

of Industries, Govt.
of NCT of Delhi.

‘

URGENT

? SUPREME COUR MATTER

ac

‘incl. As above

INA, DelhiTo: DDA, Vikas Sadan,
The Vice Chaim olice, De

Civic

The Co iorser of Delhi
P
elhi Municipal Corporanon.

ssioner2 110002 Dr, S.P.M Civic
ew D Corporation,

Centre Minto
Road orth Delhi Municipal

Tne co gsione 40002 4i9 Udyog Seden
Ro 4 New Delhi- scipal Corporation,Centre East Dethi M 110092The Area, New Deihi

o} Comnnttee Building 4th &
ndusti Pollution Conte

SES BhawanLtd,
fficer BSES Rajdhani Powst

cann Scanne
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MINUTES OF THE 'MEETING OF THE
47.08.2020 at 3:

MONITORING COM

Bt 3:00 P.M. THROUGH VIDEO CONFERENCING
iPURSUANGE OF

ORDER DATED 98.007
PASSED BY HON’BLE NGT_IN OA NO. 6041/2018 AND

.
2.2020

PASSED BY HON’BLE SG IN WP(C) 4677/1985.

26

ORDER DATED 16/

1. Ameating of the Monitoring Committeewas
held on 17" August 2020 at 3:00 P.t4,

Chaired by the Commissioner of South Delhi Municipal Corporation, as the Chit
Secretary, Delhi was busy with a COVID19 related urgent matter. Agenda of this meeting

was to discuss,the progress of action taken in pursuance to order dated 16/03/2020

passed by Hon'ble NGI in OA No. 6041/2018 and order dated 28/07/2020 of the Hon'ble

Supreme Court in the matter of °M.C. Mehta Vis Union of India & Ors.” inWP(C ) 4677 of

1985.
‘

2. __ At the outset, Secretary-cum-Commissioner (industries) briefed the Members of
-

the Monitoring Committee that on last hearing on 16/03/2020, Hon'ble NGT has directed

all the Heads of MC. indusities and DPCC to implement

Supremes Gourt and to file a

Comraiss

the orders of the Han‘ble

n action taken report before the next date of hearing. Furthe:.

ioner of Industries also apprised that review meeting5s were taken 96

95.02.2020,18.03.2020 02.06.2020 with the local bodiesiconcerned agencies where in

theywere requestedito complete the action of closure, disconnection ofwater and electric

supply through joint teams with DISCOMs & DJB. -

3. Further, all ihe members were informed about the action taken report as received

in respect of Step-3ifrom the focal bodies as summarized here under:

Municipal | |
Total No. No. of Units | No. ofUnits Close No. of Units

Corporation |
of Unit appiled for: down on thelr own sealed In

surveyed | Hi license after 48 Hours notice

EDMC |}
3832 731 2607

SDMC |!

582z 1837 3619

NDMC
| 5757 531 4640

TOTAL 15411 3099 10857

Ste "
494
360
617
14741

4. The SDMC ans North OMC informed that the Committees have been constituted

for disposal of Household applications and process of deciding the applications is under

progress. Constitution of a similar Committee is under consideration in EDMC.

Scanned with CamScanner



veo
and to re-escertaln their closure ststus, SOMC has informed brat they h

acided lo re-sul

ed
that

iney have

vey
\
rege properties on random basis. For thal purpose, two task force 5

Regarding disconnection of waler and electricity supply In respect of units cove

instep |, I and Ill and which were reported as closed down after issue of 48
hrs notice

bt

21

|

presided over by AO (Factory Lcensing) have been consiituted jointly wth

representatives from/BSES and DJB. However, no such step was reported by the Morh

|

4

DMC and EDMC to

[prascertin
closure status of such units randomly

6. After discussing
the progress report as received from the Loca! Bodies, ta

following decisionsa taken In the meeting :

a. The local on
to dispose of the 3099 applications received by them uncer ie

Household
cal

gory within
a period of one month. Simultaneously action said ce,

taken by the Local Bodies for closure of such units of applicants that do net cuzity

for grant of household
license under the provisions of the MPD-2021.

b. The joint team/task
force as constituted by SDMC, should also be constitutesSy “Ee

NDMC and EDMC for re-survey on random basis in order to ensure ther cosvre

status in respect of units covered
in step 1, and Il.

¢. The SOMC shall further complete the survey and closure of impermissibie uns &

the left-out areas in Stop-tll within
hwo weeks. The closure wil be done joindywn

DISCOMs and DJB.
|

dg. The decisic regarding 7 \As for de-sealing
shall be taken up in thenextmeeting

at

the Monitoring Committee to be held shorlly under the
chairparsonship of the

Crief

- Secretary, ini.

Scanned with CamScanner
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URGENT

, SUPREME COURT MATTER °

OFFICE OF THE COMMISSIONER OF INDUSTRIES
Govt, of National Capital Territory of Delhi

Udyog Sadan, Plot No.
- 419, FIE Patpargan} Industrial Area,

Delhi - 110092

No. 3D/DCI Go] Review Meeting/
2019/23

~ 933"
Dated: of Gap:

2020

|

MINUTES OFMEETING

Sub: Minutes of ‘the Meeting of the Monitoring Committee held on -

26.08.2020 at 03.00 p.m regarding closure of impermissible industrial

activities|in/residential / non-conforming areas of Delhi.

Kindly ind enclosed herewith theMinutes
of the Meeting of the Monitoring

Committee held’on 26.08.2020 at 03.00 p.m through yideo Conferencing under

j the Chairmanship) of Chief Secretary, Delhi
regarding closure of impermissible

as of Delhiin compliance

industrial activities in residential / non-conforming ase

of order dated 28.02.2020 passed by theHonble Supreme Court in W.P. C} No.

‘ 4677/1985 titled! “M.C. Mehta V/s Union of india & Ors” and Order darec

16.03.2020 passed by Hon’dle
NGT in O.A. No, 601 /2018 for your kind perusal

and necessary jaction.

i

° Yours sincerely,
i

\

‘Bn

i

(Vine

ncl. As above!
|:

|

Dy. Commissioner of Industries {CC}

To;-

1. ‘The Vied Chairman, DDA, Vikas sadan, INA,
Delhi. .

9, The Principal Secretary, Environment, Govt. ofNCT
ofDelhi,

Delhi Secretariat, IP Estate New Delhi-02
3. The Commissioner

of Delhi Police, Delhi.

4, The Commissioner,
South Delhi Municipal Corporation,

Centre, Minto Road, New Delhi - 110002.
5. The Commissioner,

North Delhi Municipal Corporation,
Dr. $.P.M. Civic

Centre,Minto Road, New Delhi - 110002.

6. The Co missioner,
East Delhi Municipal Corporation,

Patparganj Industrial Area, New
Delhi - 110092.

level-6, C-Wing,

Dr. §.P.M. Civic

419, Udyog Sadan,

Copy to:

1. SO to thief Secretary, Govt.
of NCT ofDelhi,

g. PS to|Setretary-cum-Commissioner
of Industries, Govt. ofNCT of Delhi.

'

|

|

'
i

t

|

|

|

|

|

|

i

| —Seanned withCamScanner
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t

yintuTeS OF THE MEETING OF THE MONITORING. COMMITTEE. ELT Ty
at 3:00_P.M, UNDER THE CHAIRMANSHIP -OF CAE

SECRETARY.

; NROUGH VIDEO CONFERENCING 10_DISCUSS THES" avai
COMPLIANCE

REPORT _IN PURSUANCE OF ORDER DATED 28.02.2020 PASSED BY HON'BLE

|

RDER DATED 16/03/2020 BY

:
4

'
+

|

‘

|

!

i

@%

26.08.2020
DELHI Tt

SUPREME COURT _IN WP(C)_ 4677/1985 AND oOIRDER DATED

HON'BLE NGT IN O.A, NO.601 OF 2018.

|

4. A meeting of the Monitoring Committee was held on 26h August, 2020 at 3:00

|

P.M. under the Chairmanship, of Chief Secretary, Delhi
to discuss the compliance report

in pursuance of order dated 28.02.2020
passed by Hon'ble

Supreme Court in the matter

of ‘N.C. Mehta Vis Union of India & Ors.” In WP(C ) 4677 of 1985 and order dated

46103/2020 by Hon'ble NeT in O.A. No.601 of2018:

9. Commissioner of Industries briefed the Members of the Monitoring Commities

that on last hearing: on 28.02.2020,
Hon'ble court had directed the Monitoring

-

Committee to consider the pencing applications for
de-seafing (7 in numbers) and pess

appropriate orders with! 6 weeks. The Monitoring Committee in its meeting held on

49.03.2020 had direct the Industries Department to collect these applications from

MCDs, exarnine them nd place their brief facts before the Monitoring Committee for

arriving at appropriate acision. Accordingly,
agenda briefs in respect of six applications

received by the Department of ladustries
was placed

pefore the Committee for taking

\
appropriate decision. y

t
' 3. On the issue © recovery of Environmental compensation for the damage from

the units sealed in Step-1, Step-2 and Step-3 in the matter of OA No.601/2048, the

Member Secretary (DPCO)
informed the Committee

that they have imposed EDC and

i
‘ ‘served notices upon ese

sealed units. However, recovery
is yet to be done.

4, After deliberating
pon the agenda, the following decisions were taken by the

Monitoring Committee: :
.

a. Regarding 3089 applications
received by;the

Municipal Corporation for grant of

household License,
and still pending with them, the

Monitoring Committee decided

that these applications shall be processed
and disposed of by 15”

September, 2020. Further,
action in rejecte applications/cases

shail also be taken
‘
'

'

:

Scanned with CamScanner
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Po, |

|

to
-

er
to

ensure that impermissible
industrial activity ig not

4

shold category. !

|

ment compensation
for the

simultaneously in ord

carried out in the garb othhous damage (EDC) from the

jon of EC imposed upon
v. Regarding recovery

ofenviron

units sealed, the pPcc shall
share the unitwise informat

within a week with
the

Vocal Bodies/MCDs. The
Monitoring Committee

decided

that if any of the unit hich was sealed in step-1,
Step-2. & Step-3, does not pay

the EDC, the pPCC shall
take coercive action against ;such

units including

hance
of the orders dated 19/11/2019

ment of thelr bank
accounts In comp

e Hon'ble NGT in
10.A. No.60/2018.

de-sealing, the Monitoring
Committee

decided that

the dues
of EDC imposed py the pPCC in .

NGT in OA No.801 of 2016

dues afe paid

attach

and 46/03/2020 passed |
by th

c, Regarding 7 \AS received for

first they: should
be ditected to clear

compliance of the order
dated 49/41/2019 of‘Hon'ble

‘cal Bodies shall
also

ensure
that government

within a week. The Lo
'

aled in all three steps.
hich were se

of action required in Step--3, SOMC
§
shall complete

the

ajafgath zone

The closure will be done jointly with

urvey/closure drive is stit) faced bY

le Units in left
the SDMC shail record the efforts

and shal
furriish status report for apprising

to

by the units W

d, Regarding competion
survey and close Bown impermissible units &

ofN
in the left-cut cases

in Step-S within 4 time period
of two weeks.

piscOMs and Dye
if any resistance to the 5

the officers from th
out areas,

made by them in this regard
&0 far

“the Hon'ble NG ag well as
the Hon'ble supreme

Court.

e, Further, Commissioner of
each Municipal

corporation shall furnis

thereby cerlifying that: there
is no impermissible

industrial activity
is going OF in

the resid
ming areas

under thelr jurisdiction
except the

ired to be taken against
ential areasinan-confor

activities permissible
in the MPD-2021 and

action as requ

all the defaulters
©

have been duly taken.
'

{,. The action
taken {

feport
on all the above:

idirections

of the Monitoring {

Committee

h a certificate

to be gubmitted for the perusal

before its nextmeeting
to be held shorlly.

!

!

i

|

|

‘
\

{

Scanned with CamScanne
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SPEEDPOST:

USTRIAL cINFRASTRUCTURE.DEVELOPMENTCORP.P.LTD:
Plot No.419;FIE, 3" FLOOR,UDYOG SADAN,

PATPARGAN],.DELHI-140092-.|

]

(RELOCATION DIVISION) ey
DELHISTATE

No:psnipc/RLSO/Review Meeting /:2020. Dated: 20.10.2020: :

-ShtT B: Ramesh,
|

Section. Officer(OQ,
Th

Office
of the Commissioner,of,Peds40FloorUdyogSadan,. 7

Patparceni, Delhi-t1G092.

oe Subs:BankAccountdetailsof-allottee's who'sunits seated’instep:t-reg.|

|

rey

=SH;

This has reference to.your:letter dated 10.10.2020 regarding.supply oF Banke Aye
|btdetailsin r/o-allottees under

Relocation
Scheme who's unitswere sealedin step-1.Inthis”

context, the undersignedis directed to inform that-as discussed: in the meetingof...monitoring conimittee held:on 12.10.2020 that Relocation Division hasnot arly information’ a
"-Fegarding bank.deiails ofallottees iinthe computerdatabase-‘providedto’DSIIDE.by Deptt,..0:of Industrieswhich is.being:ma intainied .by DSHDC aS: implementingagenty’ forthe. |

|

Relocation Scheme. This:has.alsobeen: informed |
int
‘the.meeting.

_ Hence, iia view of the above, ‘itis nat,
possible.
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URGENT
QUNICE OF THE COMMISSIONER OF INDUSTRIESGovt. of National CapitalTetritory of DelhiUdyog Sadan, Plot No. — 419, FTE Patparganj Industrial Area, Delhi -.110092oeNo. 32/DCI/CC/ReviewMeeting/2019/ 905-L Sty Dated: }>ThOct,: 020

REME COURTMA’

MINUTES OF MEETING 3SEO ON,Sub: Mnutes of the Meeting of the Monitoring Committee held on01.10.2020 at 03.00 p.m regarding closure of impermissible industrialactivitiesin residential / non-conforming areas of Delhi.
,Delh

Kindly find enclosed herewith theMinutés of theMeetingof the MonitoringCommittee held on 01.10.2020 at 03.00 p.m through video Conferencing underthe Chairmanship ofChief Secretary, Delhi regarding closure of impermissibleindustrial activities in residential / non-conforming areas of Delhi in compliance&— oforder dated 28.02.2020 passed by the Hon’ble Supreme Court in W:P. (C) No.4677/1985 titled “M.c, Mehta V/s Union of India &. Ors” and. Order dated: .16.03:2020 passed by Hon'bleNGT in O.A. No. 601/2018 for your kindperusaland necéssary action.yw

Yours:sincerely,pon
?¢

-C&NN ae

Encl, Vin
mmissioner-of (CC)

Thé.Vice Chairman, DDA, Vikas
Sadan, INA, Delhi.

/
- The Principal Secretary, Environment, Govt.

of NCT of Dethi, level-é, C-Wing,
Delhi Secretariat, IP Estate New Dellti-02The Commissioner ofDelhi Police, Delhi.

oe. The Commissioner, South Delhi Municipal Corporation, ‘Dr. S.P.M. CivicCentre, Minto Road, New Delhi - 110009,5. The Commissioner, North Delhi Municipal Corporation, Dr. S.P.M. CivicCentre, Minto Road, New Delhi — 110002,6. The Commissioner, East Delhi Municipal Corporation, 419, Udyog Sadan,Patparganj Industrial Area, New Delhi- 110092:

To:-

\O

Radan

Copy to:

1. SO to Chief Secretary, Govt. ofNCT of Delhi.
|

2. PS to
Secretary-cum-Commissioner of Industries, Govt. ofNCT ofDelhi,

Oe?
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MINUTES OF THEMEETINGOF THE.MONITORING COMMITTEE HELD¢ON.01.10.2020 at3:00 P.M. UNDER THE CHAIRMANSHIPOF CHIEF
SECRETARY, DELHI THROUGH VIDEO CONFERENCING TO DISCUSS> THE
COMPLIANCE REPORT IN PURSUANCE OF ORDER DATED 28.02.2020PASSED BY HON’BLE SUPREME COURT IN WPiC}] 4677/1985 ANDORDER
DATED 16/03/2020 BYHON’BLENGT IN 0.4. NO.601 OF2018.

1. Ameeting of the Monitoring Committee was ‘held on 18 October, 2020
at 3:00 P.M. under the Chairmanship of Chief Secretary, Delhi to
discuss the compliance report in pursuance of order dated
28.02.2020 passed by Hon’ble Supreme Court-in the matter of “NLC.
Mehta V/s Union of India & Ors.” in WP(C ) 4677 of 1985 and orter

_
dated 16/03/2020 by Hon'ble NGT in 0.A..No.601 of 2018.

|

2, The Commissioner of Industries informed the members of the
Monitoring Committee that as. per judgment dated 15.12.2017 of
Hon’ble Supreme Court (Referred to in the order dated

28/02/2020), the applicant is required to deposit a sum of Rs.
1.00 Lakh and an Undertaking to the Monitoring Committee to the
cficct that in future the premises will only be used for permitted
use as perMPD-2021.

|

S$. (The Pr. Secretary (Environment) cum Chairman (DPCC) further
informed that show cause notices/directions imposing EDC on the
sealed units (including six LAs. for de sealing) has already been
issued and details have been sharedwith the.Municipal corporations.
However, these applicants havenot paid the Environmental Damage
Compensation.

4, After discussing the agenda points, the follawing decisions were taken
by the Monitoring Committee:-



(ii)

(ii)

fiv}

m
Thatpending applications for of household License shall
be processed and disposed off by 9tt October, 2020 by the
respective Municipal Corporations.
That appropriate action in rejected applications shall also be.
taken simultaneously. —--

That for récovery of environment compensation imposed upon |
sealed units, the DPCC shall work out the recovery strategy
jointly with Local Bodies/MCDs as well as to initiate coercive
action against defaulting uniis by attaching their bank
accounts.

‘ Regarding 7 I.As for de-sealing, the Monitoring Committee
decided each case as under:-
1. -IANo, 165401-165404 ofArunGupta (SDMC): As the

property of Sh. Arun Gupta in respect of sealed
premises at house No. 1 Block A-3, Chanakya Place,Uttam Nagar, New Delhi-110059 does not figure in: the
list of sealed units, this: case does not come under the
purview ofMonitoringCommitteeandSDMC may decidethis case on their own.

_
1. IA No. 169985/2019 of Sharda Rani And Anz.)

(NDMC):- Although the applicanthas given undertaking .and deposited an amount of Rs.1 Lakh, but he has not:
deposited the Environmental Compensatiori of Rs.5,0Lac as imposed by the DPCC upon him Hence, the
Monitoring Committee rejected this application for de-
sealing

]

HI. 1A Nos. 177489 and 177490of Sandeep Garg and
Aur:-. Although the applicant has given undertakingand deposited an amount of Rs.1 Lakh, but he has not.
deposited the ‘Environmental Compensation of Rs.2.0Lac as imposed by the DPCC upon him. Hence, the |

‘Monitoring Committee rejected-this application for- de-sealing



TA Nos. 198281 and 198886 /2019 of
Geeta ‘Sharma}:.Although the applicant M/s Trilok Chand Ram Avtarhas given Undertaking and. deposited an amount ofRs.1.0 Lakh, but he has not. deposited the

IV.

’
Environmental Compensation of Rs.2.0 Lac as imposedby the DPCC upon him. Hence, the

MonitoringCommittee rejected this. application for d¢-sealing,
IA Nos. 190482 and 190485/2019 of Vijay Dutta):- As the applicant failed to deposit therequisite sum of Rs.1.00 Lakh andundertaking/ Affidavit, and not paid the EnvironmentalDamage Compensation of Rs. 5.0 lakhs as imposed. byDPCC upon him, the Monitoring Committee rejected thisapplication for de-sealing,

Vv.
Sharm

VIL IA No. 18671/2020
(EDMC):- Althoy the a

Suresh Paper Pvt. Ltd.
and deposited given undertount of Rs.1 Ldeposited the Environmenta} Comp

hehasnot
&$ imposed by

ensation of Rs,2.0
Monitorin

the DPCC upOn
Omumittee rejected this application for de

IA No, 18016 and 18018 of 202© Sh. Trilok Chand:-iS the petitioner did not sii
ubn it

before th€ Monitorin ¥ application for d
also failed to deposit the

Ommittee and the
1.00 Lacs requisite sum of

mage compensation’ of Rs,2.00 Lacs as imposed by DPCC upon him, the

environmental
and undertaki 8/ affidavit, and also did not

Monitoring Committee
rejected this case for de-sealing,The Monitorin

authorized theSsionerof Industries to convey the above dec:SOR.the above applicants
The action taken report on all the above decisions tg be' placedbefore the4 ring Com
on 12.10.2020, |

'

© imits nextméeting to be held
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/ URGENT

SUPREME COURT MATTER

/ OFFICE OF THE COMMISSIONER OF INDUSTRIES
Govt. of National Capital Territory of Delhi

Udyog Sadan, Plot No. ~ 419, FIE Patparganj Industrial Area, Delhi - 110092

No. 32/DCI/CC/Review Meeting/2019/254 -3 6) Dated: 2.3
| (p {9229

MINUTES OFMEETING

Sub: Minutes of the Meeting of the Monitoring Committee held on

12.10.2020 at 03.00 p.m regarding closure of impermissible industrial
activities in residential / non-conforming areas of Dethi.

Kindly find enclosed herewith the Minutes of the Meeting of the Monitoring

Committee held on 12.10.2020 at 03.00 p.m through video Conferencing under

the Chairmanship of Chief Secretary, Delhi regarding closure of impermissible

industrial activities in residential / non-conforming areas of Delhi in compliance

of order dated 28.02.2020 passed by the Hon'ble Supreme Court in W-P. ( C } No.

4677/1985 titled “M.C. Mehta V/s Union of India & Ors” and Order dated

16.03.2020 passed by Hon'ble NGT in O.A. No. 601/2018 for your kind perusal

and necessary action.
Yours sincerely,

(Vind Romany
Encl. As above: Dy. Commissioner of Industries {CC}

Mob.No.981187 1886

To,

The Vice Chairman, DDA, Vikas Sadan, INA, Delhi.
The Principal Secretary, Environment, Govt. of NCT of Delhi, level-6, C-

Wing, Delhi Secretariat, IP Estate New Delhi-02
The Commissioner of Delhi Police, Delhi,
The Commissioner, South Delhi Municipal Corporation, Dr. $.P.M. Civic

Centre, Minto Road, New Delhi - 110002.

The Commissioner, North Delhi Municipal Corporation, Dr. S.P.M. Civic

Centre, Minto Road, New Delhi - 110002.

6. The Commissioner, East Delhi Municipal Corporation, 419, Udyog

Sadan, Patparganj Industrial Area, New Dethi 110092.

ap
N
r

Copy to:

¥.. SO to Chief Secretary, Govt. of NCT ofDelhi. .

‘2. PS to Secretary-cum-Commissioner of Industries, Govt. ofNCT ofDelhi.
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MINUTES OF THE MEETING OF THE MONITORING COMMITTEE HELD ON

12.10.2020 at 3:00 P.M. UNDER THE CHAIRMANSHIP OF CHIEF
SECRETARY, DELHI THROUGH VIDEO CONFERENCING TO DISCUSS THE
COMPLIANCE REPORT IN PURSUANCE OF ORDER DATED 28.02.2020
PASSED BY HON’BLE SUPREME COURT IN WP(C) 4677/ 1985 AND ORDER
DATED 16/03/2020 BY HON’BLE NGT IN 0.4, NO.601 OF 2018.

1. A meeting of the Monitoring Committee was held on 12% October, 2020

at 3:00 P.M. under the Chairmanship of Chief Secretary, Delhi through video

conferencing to discuss the compliance report in pursuance of order dated

28.02.2020 passed by Hon'ble Supreme Court in the matter of “M.C. Mehta

V/s Union of India & Ors.” in WP(C ) 4677 of 1985 and order dated

16/03/2020 by Hon’ble NGT in O.A. No.601 of 2018.

9. The members of the Monitoring Committee were informed that as per

the action taken report received from three Municipal Corporations, in Step-

3, total 3099 applications for grant of household license (EDMC- 731 ,

NDMC-531 and SDMC-1837)} were pending for disposal as 0n26/ 08/2020.

As decided in the last meeting helé on 01/10/2020, these applications were

to be disposed of by 09th October 2020 and further action of closure/sealing

in rejected cases was to be taken and completed simultaneously. ATR on the

same is awaited from allMunicipal Corporations.

3. Commissioner, North Delhi Municipal Corporation, informed that out

of-531 applications received in Step-3, only few applications (28 in number)

are left to be disposed of which shall be disposed of within a week. He

further added that submission of applications online is a continuous

process and North DMC has received 50 more applications for grant of

license under household category during last week which shall also be

processed and disposed of shortly,

4. Commissioner, SDMC informed that out of 1837 applications for

Household License received so far, most of these have been disposed off, but

re-verification in about 200 cases is being undertaken.
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5, Addl. Commissioner, EDMC informed that out of total 731

applications, 422 applications have been dispgsed
off and 18 cases rejected.

The remaining are in process and shall be disposed of during this week.

6. The representative of DPCC informed that as directed by the

Monitoring Committee in the last meeting, 4 meeting with the officers of

MCDs, DSIIDC was held on 08/10/2020. In that meeting MCD and DSHDC

officers were requested to share the bank details of 3209 sealed units so as

to enable them to expedite the recovery of EDC from the owners of these

units.

7, The MCD also acknowledged the receipt of information/details of

connection holders from DISCOMS about the electric load over and above

11 kw. That these details shall be verified through the zonal offices in order

to ensure that impermissible industrial activity is not carried out from these

premises.

g. Rege.ding 7 1.As for de-sealing, Commissioner (Industries) apprised

the members of the Monitoring Committee that orders have been conveyed

in six cases, as decided in the last meeting. However, in one case of Mr.

Sandeep Garg, the applicant has now informed that he has deposited the

EDC of Rs. 2.0 lac to DPCC on 08.10.2020 before order could be issued. In

view of the same, the Monitoring Committee may take a final decision on

this LA. -

9. Considering all the foregoing inputs, the Monitoring Committee took

following decisions:-

a} The remaining applications for grant of household (out of total 3099

received in Step-3) shall be disposed of by 19% October 2020 and

thereafter ATR be furriished to the office of the Commissioner (Industries)

for filing a consolidated compliance report before the Hon’ble NGT.

rey

aa
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b) Simultaneously, closure/sealing action in respect of rejected applications

under household category shall also be taken and completed by each

MCD and ATR shall be furnished to the office of the Commissioner of

Industries within a week time.

c) SDMC to also furnish ATR of remaining areas of Najafgarh zone where

action of survey and closure in Step-3 was required to. be completed.

d) The MCD and DSIJIDC shall share the details of Bank Accounts with the

DPCC within three days for enabling it to effect recovery of EDC from

units sealed in residential areas and non-conforming areas of Delhi.

e} Further, as being done by SDMC, North DMC and EDMC, through their

Zonal offices, shall also physically verify the premises where DISCOMS

energized electric connection over ar.. above 11 kw and ascertain that

impermissible industrial activities is not carried out from these premises.

f) Regarding one I.A. for de-sealing of Sh. Sandeep Garg, the Monitoring

Committee considered this application and allowed for permanent de-

sealing and authorized the Commissioner, North MCD to issue necessary

orders after ascertaining the veracity of the documents furnished and

adherence of the applicant to the averments made in his affidavit

submitted before the Monitoring Committee.

g}) Commissioner of each Municipal Corporation shal] furnish a certificate

thereby certifying that there is no impermissible industrial activity is

going on in the residential areas/non-conforming areas under their

jurisdiction except the activities permissible in the MPD-2021 and action

as required to be taken against all the defaulters have been duly taken.

Themeeting ended with a vote of thanks to
the chair.
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Annex yrre-2-(Galy
DELHI POLLUTION CONTROL COMMITTEE

——. DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OFDELHI (2)wy 5" FY OOR, ISBT BUILDING, KASHMERE GATE,DELHI-06
visit us at; http://dpec.delhigovt.nic.in

DPCC/CMC-II1/2020/ Sosi.s°-/7 Dated: 2.3] 19)402%6

To,
The Commissioner
North DelhiMunicipal Corporation
(NDMC) 4" Floor, Dr. SPM, Civic Centre,
Minto Road, Defhi-110002.

Subject:- Regarding bank details of units which were sealed during sealing drive Step-1, Step-IT &
Step-Ill in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UO &Ors W.P.4677/1985”

‘and in OA No. 601/2018 titled “ Mayank Manohar and Paras Sigh Reporter TOI Vs. GNCTD &
Ors”.

Sir,

In compliance of Hon'ble NGT order dated 20.03.2020 several meeting through video
conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020,

17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2020.
.

The relevant portion of theminutes ofmeeting dated 01 .10.2020 is as below:-

“That for recovery ofEnvironment Compensation imposed upon sealed units, the DPCE shall

work out the recovery strategyjointly with local bodies/MCDs aswell as to initiative corrosive

action against defaulting units by attaching their bank accounts”.

Subsequently, a meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, and Industries

‘Department and DSIIDC Officials with regard to recovery ofEDC imposed against 3198 units.

All three Municipal Corporations were requested to provide bank details etc ofall units sealed

in Step-I, Step-II & Step-III as these units have to file property tax etc to the concernMunicipal

Corporations.

Further, it was also discussedwith DSIIDC officials that DSHDC would have details ofbank
account etc of units sealed during Step-I drive which were allotted alternate plot by DSIIDC.
The list ofunits (1072) sealed in Step-I which were allotted plot by DSIIDC was also mailed

to DSIIDC on 08.10.2020 so as to provide bank details as per their record.

In the meeting ofMonitoring Committee held on 12.10.2020 which is Chaired by worthy Chief

Secretary, it was decided that Concerned Municipal Corporations (ie. EDMC, SDMC &
NDMC) shall provide the bank details ofunits sealed during drives of Step-I, Step-II & Step-IIl
to DPCC within a week so that coercive action for attachment ofaccounts can be initiated by
DPCC.

However, no compliance report is received from any of theMunicipal Corporation (i.e. EDMC..
SDMC &NDMC) till date.

Therefore, you are requested to comply with the directions andprovide the bank account details
immediately so thatHon’ble Supreme Court andNGT orders can be complied in true letter ‘and

Spirit, .

This is being issued as per the approval ofCompetent Authority, DPCC.

4 Py LIES) ee

‘Copy To:-.

1. The Commissioner of Industries DepartmentOf Industries,Plot No. 419 Udyog Sadan, FIE
Patparganj, Delhi-110092.

2. Sh. Vinod Kumar, Dy. Commissioner, Department of industries, PlotNo. 419 Udyog
Sadan, FIE, Patparganj, Delhi-110092.

3. The Executive Director DSLIDC, Head Quarter, N-Block, Bombay Life Building,
Cannaught Circus, New Delhi-110001.

Boel He



— DELHI POLLUTION CONTROL COMMITTEE
a ‘DEPARTMENT OF ENVIRONMENT, GOVT. OFNCT OFDELHI

|

‘aay 5™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
visit us at ; http://dpce.delhigovt.nic.in

DPCC/CMC-111/2020/ 30S/0 “14 Dated: 23|\|o [20.40

To,
The Commissioner (MCD),
South Delhi Municipal Corporation
9th Floor, Dr.SPM, Civic Centre,
Minto Road, Delhi — 110002.

24

Subject:- Regarding bank details of units whichwere sealed during sealingdrive Step-I, Step-I &

Step-III in pursuance of Hon'ble Supreme Court “M.C. Mehta Vs UOL &Ors W.P.4677/1985”

and in OA No. 601/2018 titled “ MayankManoharand Paras Sigh Reporter TOI Vs. GNCTD &
Ors”.

Sir;

In compliance of Hon'ble NGT order dated 20.03.2020 several meeting: through video

conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020,

17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2020.

The relevant portion of theminutes ofmeeting dated 01 -10.2020 is as below:-

“Thatfor recovery ofEnvironment Compensation imposed upon sealed units, the DPCC shall
work out the recovery strategyjointly with local bodies/MCDs as well as to initiative corrosive

action against defaulting units by attaching their bank accounts"

Subsequently, ameeting was held on 08.10.2020 with EDMC, SDMC, NDMC, and Industries

Department and DSIIDC Officials with regard to recovery ofEDC imposed against 3198 units.

All three Municipal Corporations were requested to provide bank details etc of all unitssealed
in Step-I, Step-II & Step-IIl as these units have to file property tax etc to the concem Municipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSIIDC would have details ofbank
account ete ofunits sealed during Step-I drive which were allotted alternate plot by DSHIDC.
The list ofunits (1072) sealed in Step-I which were allotted plot by DSIDC was.also mailed.

to DSIIDC on 08.10.2020 so as to provide bank details as per their record,

In the meeting ofMonitoring Committee held on 12.10.2020 which is Chaired by werthy Chief

Secretary, it was decided that Concemed Municipal Corporations (i.e. EDMC, SDMC &
NDMC) shall provide the bank details ofunits sealed during drives of Step-I, Step-II & Step-Iil
to DPCC within a week so that coercive action for attachment of accounts can be initiated by
DPCC.
However, no compliance report is received from any ofthe Municipal Corporation (i.e. EDMC,
SDMC &NDMC) till date.
Therefore, you are requested to comply with the directions and provide the bank account details

immediately so that Hon’ble Supreme Court andNGT orders can be complied in true letter and

spirit.
This is being issued as per the approval of CompetentAuthority;DPCC.

Copy Fo:-

1. The Commissioner of IndustriesDepartmentOf Industries, PlotNo. 419Udyog Sadan, FIDE

Patparganj,Dethi-110092.
2. Sh. Vinod Kumar, Dy. Commissioner, Department of industries, PlotNo. 419 Udyog

Sadan, FIE, Patparganj, Delhi-110092.
The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life Building,
Cannaught Circus, New Delhi-110001.

VW. Marler Pile

3

Ofc.



(4— DELHI POLLUTION CONTROL COMMITTEE
___ DEPARTMENT OF ENVIRONMENT, GOVT. OFNCT OFDELHI

Wan 5™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
~“S visit us at : http://dpec.delhigovt.nic.in

DPCC/CMC-II1/2020/ 6505°— 94 Dated: 23\19\ 2828

To,
The Commissioner (MCD)
East DelhiMunicipal Corporation,
Plot No.419, Udyog Sadan, FTE,
Patprganj, Delhi-110092.

Subject:- Regarding bank details of units which were sealed during sealing drive Step-I, Step-II&
Step-III in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UOI &Ors W.P.4677/1985”
and in OA No. 601/2018 titled “ Mayank Manohar and Paras Sigh Reporter TOI Vs. GNCTD &
Ors”.

Sir,

In compliance of Hon’ble NGT order dated 20.03.2020 several meeting throvgh video
conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020,
17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2020.
The relevant portion of theminutes ofmeeting dated 01.10.2020 is as below:-

“That for recovery ofEnvironment Compensation imposed upon séaled units, theDPCC shall
work out the recovery strategyjointly with local bodies/MCDs as well as to initiative corrosive
action againstdefaulting units by attaching their bank accounts”.

Subsequently, a meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, and Industries.

Department andDSIIDC Officials with regard to recovery ofEDC imposed against 3198 units.
All three Municipal Corporations were requested to provide bank details etc ofall units sealed
inStep-I, Step-II & Step-IIl as these units have to file property tax etc to the concernMunicipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSMIDC would have details ofbank
account etc of units sealed during Step-I drive which were allotted alternate plot by DSIIDC.
The list ofunits (1072) sealed in Step-I which were allotted plot by DSIIDC was.also mailed
to DSHDC on 08.10.2020 so as to provide bank details as per their record,

In themeeting ofMonitoring Committee held on 12.10.2020 which is Chaired by worthy Chief
‘Secretary, it was decided that Concerned Municipal Corporations (ic. EDMC, SDMC &
NDMC) shall provide the bank details ofunits sealed during drives of Step-I, Step-II & Step-III
to DPCC within a week so that coercive action for attachment of accounts can be initiated by
DPCC.
However, no compliance report is received ftom any ofthe Municipal Corporation (i.e. EDMC,
SDMC & NDMC} till date. !

Therefore, you are requested to comply with the directions andprovide the bank account details

immediately so that Hon'ble Supreme Court andNGT orders can be complied in true letter and

spirit.
This isbeing issued as per the approval ofCompetent Authority, DPCC.

ohd.
Sr.fay—

CopyTa:-

1. The Commissioner of Industries Department Of Industries, Plot No. 419 Udyog Sadan, FIE
Patparganj, Delhi-110092.

2, Sh. Vinod Kumar, Dy. Commissioner, Department of industries, Plot No. 419 Udyog
_ Sadan, FIE, Patparganj, Dethi-110092.
3. The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life Building,

Cannaught Circus, New Delhi-110001.

alcfle
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4 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06

—_— DELHI POLLUTION CONTROL COMMITTEE. (2)
DEPARTMENT OF ENVIRONMENT, GOVT. OFNCT OFDELHI

visit us at : http://dpec.delhigovt.nic.in
DPCC/CMC-IIL/2020/30499— 26504 Dated: 23 \to | o20

To,

Sir,

TheCommissioner ofIndustries
DepartmentOf Industries, PlotNo. 419
Udyog Sadan, FIE Patparganj,
Dethi-110092

,

Subject:- Regarding bank details of units whichwere sealed during sealing drive Step-I, Step-
VW & Step-IlI in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UOI &Ors WP.
4677/1985” and in OA No. 601/2018 titled “ MayankManohar and Paras Sigh Reporter TO!
Vs. GNCTD & Ors”.

In compliance of Hon'ble NGT order dated 20.03.2020 several meeting through video
conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020,

17.08.2020, 26.08:2020, 01.10.2020 and 12.10.2020.

The relevant portion as perminutes ofmeeting dated 01.10.2020 is as below:-

“That for recovery ofEnvironment Compensation imposed upon sealed units, the DPCC shall
work out the recovery strategy jointly with local bodies/MCDs as well as to initiative corrosive.

action against defaulting units by attaching their bank accounts”.

A meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, Industries Department. and

DSIIDC Officials with regard to recovery of EDC imposed against 3198 units. All three

Municipal Corporations were requested to provide bank details etc of all units sealed in Step-I,
Step-II_ & Step-III as these units have to file property tax efc to the concern Municipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSIIDC would have details of bank
account éte of units sealed during Step-I, drive which were allotted alternate plot by DSIIDC.
The list of units (1072) sealed in Step-I which were allotted plot by DSIIDC was also mailed to

DSIIDC on 08.10.2020 so as to provide bank details as per their record.

Therefore, you are requested to direct the all concern Municipal Corporation ((i.e. EDMC,
SDMC & NDMC) and DSIIDC to provide the bank details ofunits sealed in Step-l, Step-Il &
Step-II] immediately to DPCC so that Hon*ble Supreme Court andNGT orders can be complied
in true letter and spirit.

This is being issued as per theapproval ofCompetent Authority, DPCC.

hd
Sr. Env

To:-

‘1. ‘Sh, Vinod Kumar,Dy. Commissioner, Department of industries,PlotNo. 419 Udyog
Sadan, FIE, Patparganj, Delhi-110092.

2. The Commissioner (MCD) (South), 9th Floor, Dr.SPM, Civic Centre,Minto Road,
Delhi — 110002- for necessary action please.

3. The Commissioner (MCD) East Delhi Municipal Corporation, PlotNo.419, Udyog
Sadan, FIE, Patprganj, Delhi-110092- for necessary action please,

4, The Commissioner NorthMunicipal Corporation (NDMC) 4" Floor, Dr. SPM, Civic
‘Centre, Minto Road, Delhi-110002 - for necessary action please.

5. The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life: Building,
Cannaught Circus, New Dethi-110001.

6 maghy fike ole.
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